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(il) Crasr or AN IAF PLANE NEAR
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The Minister of Defence (Shri Y. B.
Chavan): [ regret to inform the
House that at approximately 1530
hours on 22nd February, 1966 a
‘Toofani aircraft engaged in a training
exercise crathed near Gauhatl airfield.
The alreraft struck an aerial and
crashed killing the pilot, Fiying OM-
cer J. 8. Sidhu, The aircraft hit
some huts and appeared to have
caught fire on impact,

According to information available,
several huts on the periphery of the
airfleld caught fire and a building be-
longing to the Assam Flylng Club was
badly damaged, The number of
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civilian casualties so far amount to
eighteen. The details are as follows:—

Killed—8 (7 adults and 1 child).
Injured—10,

All those injured were given imme-
diate medical aid by the Air Force

and removed to the Gauhati Civil
Hospital,
A Court of Inguiry with a senior

officer of the Air Force as the Presid-
ing Officer has already been convened
to investigate the accident.
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Shri ¥. B. Chavan: As far as the
question of accidents in the Air Force
are concerned, as the House is aware,
we had appointed a very high-power-
ed committee to go into the causes
of these accidents, and a very careful
and studied report was produced by
that committee. 1 had given some
summary of that report to this House
also.  All these matters have been
gone into there. If necessary, the
hon. Member can go into it; if he
wants, I can certainly supply that
summary to him.

As far as this particular incident 1s
concerned, it is very difficult for me
to say exactly what the cause of the
accident was, because a court of
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inquiry has been convened, and we

shall have to wait till their report
comes.
Shrl Warlor (Trichur): But the

Government took some steps on the
enguiry report.

Shri ¥. B, Chavan: We have cer-
taimly. A summary of the report,
which I had submitied to the hon.
House, gave the reasons for accidents
and the recommendations of the com-
mittee. Steps have been taken about
them.
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Shri Y. B, Chavan: It is dificut for
me to accept the suggestion of the
hon. Member, because the pilot
belonged to a certain sguadron and
that squadron was doing certain
exercises, Before this accident, he
was only about 25-80 minutes in the
air in the same plane because he came
from some other place to this parti-
cular place. So 1 have no mforma
tion or evidence to show that he was
overworked as such.

8hri Linga Reddy (Chikballapur):
May I know whether the alleged in-
discipline among airmen is responasi-
ble for this air crash?

Shri Y. B. Chavan: I do not think
80.

Shri P. C. Borooah (Sibsagar): All
modern airports nowadays are eguip-
ped with guided control instrument
landing sets with the help of which
an approaching aircraft could be safe-
landed. May I know whether this
Borjhar airport was equipped with
that instrument? If not, do Govern-
ment propose to instal such gets in
all important airports?

PHALGUNA 4, 1887 (SAKA) Accident near Gauhatirg6€

[{s7. 8

Shri Y, B. Chavan: In this parti-
cular case, there was no question of
landing; there was, really speaking,
no contact between the aircraft and
civil control. They were doing some
sort of exercise, the detalls of which
1 cannot disclose at the present
moment. So there was no question
of it being deprived of certain aid by
reason of the airport not having cer-
tain equipment. I am saying this
from available informatlon, 1 think
it is rather difficult to go into detalls
al this stage, because investigation is
going on.
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Mr. Deputy-Speaker: The question
must relate to the accident.
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Shrli Y. B. Chavan: As far as I can
understand the point raised, it is a
very relevant and legitimate question,
und the enquiry committee to which
1 made reference has gone into all
these aspects, and certainly even this
investigation, whep it reaches its con-
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clusions as to what should be o
wil| eertainly do so in the light
those observations and recommer
tions.

Shri A, P. Sharma (Buxar): Till
the proceeding of the enquiry is com-
pleted, may 1 know if the families of
the people who have died as a result
of this accident will be paid compen-
sation?

Shri ¥. B. Chavan: Some sort of
relief can be contemplated, but the
pensation will [ ibly have to
wait till the result of the investiga-
tion.
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Shri ¥. B. Chavan: The question
that the hon, Member has raised is
about the fatigue of the metal and
the other points invelved in it. It is
normally taken into account when
the guestion of maintenance of the
aircraft is considered, and only those
which are fit for service and flying
are kept on the flying list. When we
think of the serviceability of an air-
craft, all these questions are gone
into. As I said, I presume this parti-
cular aircraft must have been service-
able, otherwise they would not have
allowed it. If it was mot, certainly
it would be disclosed in the investl-
gation.
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A St aEAAT ¢ The Lok Sabha then adjourned till
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